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W. P. (C) No. 12 of 2023

SHRI UGEN TSEWANG KAZI .... PETITIONER
VERSUS

STATE OF SIKKIM & ORS. .... RESPONDENTS

Date: 20.03.2024

CORAM
HON’BLE MR. JUSTICE BHASKAR RAJ PRADHAN, J.
For Petitioner : Mr. Thupden Gyatso Bhutia, Advocate.
For Respondent : Mr. Zangpo Sherpa, Additional Advocate General.
Nos. 1 to 3. Mr. Shakil Raj Karki, Government Advocate.
For Respondent : None.
No.4.

An affidavit has been filed by the State-respondent Nos. 1 to 4
stating that payments for land compensation has been made over to
the petitioner in the manner explained therein. The learned counsel
for the petitioner on instructions from his client-the petitioner who
is also personally present in Court states that he is satisfied with
the payment received. In view of the same he desires to withdraw
the present writ petition. He is permitted to do so. The Writ Petition
(C) No 12 of 2023 stands disposed of as withdrawn. Pending

interim application also stands disposed of accordingly.
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